
H-25011 / 11 /2024-Toll (E- 245444')
Government of lndia

Ministry of Road Transport & Highways
(Toll Section)

Transport Bhawan, '1, Partiament Street New Dethi -110001

Dated the 11th August, 2025
To,

1. The DG, RD & 55, MoRTH
2. The Chairman, NHAI
3. The Managing Director, NHIDCL
4. Director Generat, Border Roads Organisation.
5. The Principat Secretaries / Secretaries of atl States / UTs Pubtic Works Departments
dealing with NationaI Highways
6. Att Zonat Heads, MoRTH
7. Att Regionat Officers MoRTH
8. Engineer- ln-Chief / Chief Engineers of all States / UTs Pubtic Works Departments
deating with NationaI Highways.

Subject: Amendment in National Highways Fee (Determination of Rates and Cottection)
Rules, 2008- lmplementation of Annual FASTag Pass -reg.

Reference: Ministry's OM of even No. dated 02"d Juty, 2025.

Sir,

ln continuation to the Ministry's OM dated Oz"d Juty, 2025 cited under reference, it is
stated that the Government has amended the National Highways Fee (Determination of Rates
and Collection) Rutes, 2008, vide the Gazette amendment Notification No. G.S.R. 388 (E)

pubtished on 17rh June, 2025. The amendment introduces sub-rule 3(B) under rule 9, an Annual
Pass for non-commercial cars, jeeps, and vans, which witt come into effect from 'l5th August,
7075.

2. As per the said amendment, non-commercia[ vehicles (carljeep/van) wit[ be etigibte for
200 fee-ptaza crossings or one year of vatidity, whichever is eartier, upon payment of Rs.

3,000/- (Rupee Three Thousand). The amount is subject to revision every year (01'r Aprit) in
accordance with Rute 5 of the National Highwoys Fee (Determination of Rates ond Collection)
Rules 2008.

3. ln this context, it is requested to ensure that the Annual Pass facitity is made availabte
and operationat at a[[ National Highway (NH) and Nationa[ Expressway (NE) Fee Ptazas under
your jurisdiction in accordance with the above notification.

4. This amendment shatl be treated as a Change'in Law for the purpose of any contractual
imptications in BOT(Tott), TOT and lnvlT Projects whose bid due date was prior to the date of
the Gazette Notification No GSR 388(E) dated 17th June, 2025.
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5. Therefore, it is requested to take necessary action accordingty.

6. This issues with the approva[ of the competent Authority.

Enc[.: As stated above.

Copy for necessary action: -

1 . Regionat Officer, Regional office Bhopal, MoRT&H

2. Regional Officer, Regiona[ office Jaipur, MoRT&H

3. Regional Officer, Regiona[ office Mumbai, MoRT&H

Copy for information to: .

'l . PS to Hon'ble Minister, RT&H

2. PS to Hon'bte MoS, RT&H

3. Sr.PPS to Secretary, MoRT&H

4. Sr.PS to AS (Highways)/AS (NHIDCL), MoRT&H

5. Chief General Manager (Commercial Operation), NHAI

6. Chief Operating Officer, IHMCL

7. Director (NtC) with a request to uptoad this on website of MoRTH

Yours sinceretY,

(Shantanu Bhattacharjee)
Under Secretary to the Govt. of lndia

E-mait- bhattachari ee.sha@sov.in

For necessary action to
implement the Annual Pass

facitity at fee ptazas operational
under Road wing of this Ministry,
in coordination with the NHAI and

IHMCL.
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